Kotak Car Secure - OD Only
Add On Cover Wordings

The following Add-on Covers are applicable under the Policy only if We have received the applicable
premium due for that Add-on Cover in full and the Schedule specifies that the Cover is in force for the
Insured Person.

The Add-on Covers available under the Policy are described below. Add-on Cover under this Policy will be
payable subject to the terms, conditions and exclusions of this Policy and the availability of the Sum Insured
and subject always to any sub-limits specified in respect of that Add-on Cover and any limits applicable
under the Product in force for the Insured Person as specified in the Schedule.

Our total liability for payment of any and all Claims pertaining to the respective Add-on in the aggregate
during each Policy Year of the Policy Period shall not exceed the Sum Insured for the respective Add-on:

1. NCB Protect

Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of
payment of an additional premium by the Insured, it is hereby agreed and declared that notwithstanding
any terms contrary under the Policy, the Company hereby undertakes to allow the Insured the same No
claim bonus slab, as shown on policy schedule at the time of renewal provided-

The rate of No claim bonus as shown in the schedule is an accumulation of applicable claim free
year(s) and their being no own damage claim in the applicable preceding years or

NCB reserving certificate being produced with minimum 20% NCB

Not more than 1 own damage claim is registered in the current period of insurance.

The renewal of policy is done with the Company within 90 days of expiry of the policy

The claim in the current period of insurance is not a Total LOSS (TL)/Constructive Total Loss (CTL)

Special conditions applicable to this benefit in addition to the general conditions:

e The claim made with us is for damages only to the windscreen glass/rear glass/door glasses sun
roof glass, will not be considered as a claim under this benefit.
The claim for only partial theft of accessories/parts will not be considered as a claim under this
benefit.
A claim for theft of entire motor vehicle will not be considered as a TL/CTL for this purpose provided
a new motor vehicle is purchased and insured with the Company within 90 days of the theft, in
which case, the Company will allow same No claim bonus on new motor vehicle as is shown in the
schedule.
The Insured must prove eligibility of NCB by way of a renewal notice or No claim confirmation letter
from the previous Insurer
Mid-term inclusion or removal of this cover shall not be allowed
In case of partial loss, the NCB in this clause cannot be transferred from one vehicle to another —
even if both or multiple vehicles are in the name of the same Insured
On the death of the Insured, this clause will continue to operate provided the vehicle is transferred
in the name of a legal heir and the same is endorsed in the policy

This Clause will not operate under following conditions:
e This clause will be inoperable on the transfer of the vehicle. On transfer, the buyer will have to
purchase this clause afresh by payment of full annual premium.
e This clause will not operate if NCB in the existing policy is wrongly claimed and insured is ineligible
for the NCB.
e This clause will not operate if any claim is made fraudulently or any claim is rejected due to
concealment of material facts, misrepresentation or fraud.

Cancellation Clause:
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The NCB Protect will be cancelled if:
1. NCB is wrongly claimed in a policy and insured is ineligible for NCB
2. Any Own Damage claim fraudulently made
3. Any misrepresentation/concealment of facts resulting in a claim or leakage of premium

Refund of premium will not be made on cancellation of this cover due to the above reasons.
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